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I,N THE CENTRAL ADMINISTRATIVE TRIBUNAL 
CUTTACK BENCH, CUTTACK 
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................. Applicant(s) 

Versus 
................................................................ Respondent (s) 

Sr. NY Date 	 Order with Sigmature 
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6. 

Sri P.K. aThi, iear:ed cour3l for 
the applicant, is presecit and heard. He 
rks permission to withdraw the apolicEltion. 
'Permission allowed. For statistical 

purPose, O.A. is disijissed. Copy of th 
order may be givenì to the lerned 
Sr. 3tan3.iig  Couael. 
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